
Judge. (Inquiry) Bill 

[Shri A. S. Alva] 

ClaU8e 3 (I) of thc Bill reads thus: 

IIlf the President, on receipt of 
a report or otherwise, is of opinion 
that there are gOOd grounds for 
making an investigation into the 
mi&behaviOUr or illlCapacity of a 
Judge, he may constitute a Special 
Trlbunal for the purpose of mak-
Ing such an investigation and for-
ward the grounds of such Investi-
gation to the Special TribunaL". 

Under this clause, the power has been 
given only to the President. If the 
President does not refer the oase to a 
tribunal, then no action can be taken 
against the particular judge. The 
question Is whether that is consistent 
with the provision in the Constitution. 
My submission to you is that it is not 
consistent. As a matter of fact, it will 
be open to any Member to bring for-
ward a motion to say that a judge 
should 'be removed from his olllee, and 
then the matter could be investiga.ted 
under clause ~  of article 124, which 
reads: 

''Parliament may by law regu-
late the procedure for the presen_ 
tation of an address and for the 
investigation and proof of the mis-
behaviour or illlCapacity of a Judge 
under clause (4) .". 

Even the verdict of the tribunal is not 
final. What is IInal is the satisfaction 
of the Houses of Parliament that a 
judge has committed misbehaviour or 
is incapable of doing his functions. 
So, my submission is that ultimately 
Parliament has the authority, and sa 
such clause 3 which i. incorporated 'n 
the Bill will clearly be 8 violation of 
the conatitu tional provision. 

Mr_ Deputy-Speaker: The hon. Mem-
ber may continue his sPeech tomor-
row. 

Now, We shall take up the half-an-
hour discussion. 

·Halt-An-Hour Discussion. 

SEPTEMBER 21, 1965 

16.00 hrs. 

RISE IN PRICES OF ESSENTIAL 
COMMODITIES 
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Mr. Deputy-Speaker: I 8m sorry 
there is no quorum. The House stands 
adjourned till 10 A .... tomorrow. 

16.01 hn. 

The Lok Sabha then adjourned till 
ten of the Clock on Wednesdall, Sep-
tember 22, 1065/Bhadra 31, 1887 
(Saka). 
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